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  This application seeks ‘out of turn’ disposal of appeal no. 

C/85265/2023 against order-in-appeal no. MUM-CUS-MA-IMP-
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C/85265/2023 

177/2022-23 NCH dated  9th  December 2022 of Commissioner of 

Customs (Appeals), Mumbai I  

2. Learned Counsel for applicant submits that the issue before us 

lies within a narrow compass inasmuch as parallel proceedings had 

the outcome of remand by the first appellate authority which was not 

considered in proceedings before that very authority. 

3. We have heard Learned Authorised Representative. 

4. With consent of both sides, the appeal itself is taken up for 

consideration.  As parallel proceedings before the first appellate 

authority was concluded with remand to the original authority, the 

merits of the present appeal need not detain us.  Accordingly, we 

allow the appeal by way of remand to the original authority with all 

issues left open. 

(Dictated and pronounced in open Court) 

 

(Ajay Sharma) 

Member (Judicial) 

(C J Mathew) 

Member (Technical) 
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